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the respective forces to resolve all
these differences. One Member asked
about the number of meetings held.
A number of meelings have
waken place. Particularly on
the ling of control there is
firing and cross-firing, agnd in order

1em

to settle these things, we have
a number of meetings we call
flag meetings. We are hopeful that

even in this matter notwithstanding
the fact that some troops are moving
" towards our border we are still hop-
ing that they will resort to this ins-
titution ¢f flag meeting and that what-
e difference they have will be re-
wved, corted out, at the flag meet-
Ing.

Also, as some of the Memberg have
suggested. we will try to take it up
at the political level with Pakistan,
and we will do everything possible in
cur power to see that this situation
does nct escalate. I may inform the
hon. Members that it is not to the
gaad of either counlry te have any
confroniation on this matter.

Sir, the other question which the
hon. Members asked, js difficult for
me to answer, whether Pakistan ig do-
ing this t¢ bolster its image. It is a
question which must pe put to Pakis-
tan and nol to me. ANl that I can say
is that as far as we are concerned,
we have to be very careful, we have
to be on the alert, and we have to be
prepared. There can be no let-up in
cur preparedness, and that is why, I
said, T had brought it to the attention
of both the Houses. There is a move-
ment now, gnd we are irying to see
that this situation doeg not escalate.

Sir, then, the point was raised about
other countries interested in destabi-
lisalion. Well, this is a matter which
has been taken up both in the NAM
ag well g& in the other for a where
the question of settlement of all dis-
puleg by peaceful negotiations, by
discussions and so on have been
stressed. Now as the Chairman of the
NAM, we will be the last person to
violate thig particular precept which
we are Preaching to others.
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1 do not think, Sir, that I can ans-
wer any question with regard to the
strength of the respective armies. It
ig not done. But I can only repeat the
assurance that our Indian army is
well prepared to meety any threat
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sityation in this regard.

SHRI B. SATYANARAYAN RED-
DY: We must know the strength.

SHRI R. VENKATARAMAN. I
cannot tell. - ..
MR. DEPUTY CHAIRMAN: The
Calling Attention will be taken wup
al five znd special mentions after

that.  gaq £V wrd9.g e ad a% &
AT ey %1 s7dr &
The House then adjourned

for lunch at three minutes
past one the clock.

——

The Houge reassembled after lumch
at thirty-two minutes past two sf the
clock. The Vice-Chairman (Dr. (Shri-
mati) Najma Heptulla) ip Chair,

RESOLUTION RE. CONSTITUTION
OF A STANDING PARLIAMENTARY
COMMITTEE TO OVERSEE FUNC-
TICNING AND PERFORMANCE OF
NATIONALISED BANKS

THE VICE-CHAIRMAN (DR."
(SHRIMATIT) NAJMA HEPTULLA):-
I have g special announcement to
make., We will take the Private Mem-
bers’ Resolutions for 2-1)2 hours. After
that the Calling Attention will be
taken up. Then we will take up Spe-
cial Menions after 5 o’clock. We have
+o finish the busines; of the House at
5.30 because we have a meeting of the
visiting dignitary from Japan. Now,
I will call the names. Shri Ram
Pujan Patel. Ngot here Dr. Bapu
Kaldate, Not here.

SHRI SUSHIL, CHAND MOHUNTA
(Haryana): If Mr. Ram Pujan Pa’el

1g not have anybody can move the
Resolution. )
THE VICE-CHAIRMAN  (DR.C

(SHRIMATI) NAJMA HEPTULLA):
You can move the Resolution provided
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« he has given you ‘he permission in
writing to move it. In the absence
of such permission nobody can move

the Resolution on Mr. Patels behalf.

(Interruptions)

Wt gegate wfew  (I9T 9_W): .

q o &) gl HIEATE | WS
¥ feiegma & wav § QW AT
F € gfaar & 0 7

i w@ fawm ®
war (o wewwd vw) - ufy grow
Y geeT & 9E TU dGH FY WU |

sy dte gA. gEA (ST AW ):
g7 wser fava &

Wy gaqqrer ®few ¢ qifmaiRed
whed £ fafreeT daiT 1

IFATEVR 1o (AWAY)  wwAT
ged¥ar : pifqarneey oo fafyeay
#1 feegus @ = &, Feieqws at
qrége JraT AT E |

sy guer w= Ag A0 oF
aarfor &1 faedi swT AT grsae
Aeqd feofequa g ¥ HFFA qae
AT N 97 WTAT AT | IE  F
gawrs ¥ vz & wdi W wdh
g x Au foregws w@ fmar war
IqgATTN  (BTo (swat)  Arswn
FPET) : Fg AR Fr AT |
WrgWe w77 wgR o AT e
g7 1 we fenima & A19 W
T INY X um g oA e
THYET 9EF A § AR T HdR-
gz v fear ST owFAT & AF WY
LSIEC I I SRR O]
TrIATEIN Tro (WHAT) A
EUITT) s ad) aCET HIAT Farar
AT AY S FFWHA ATH g HTA
g gron N NFET € ¥ A wifgo )
w fwg owg  meemd sE gr
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A7 gegwier wiw®s - & AwAEY
AT WIgGT F 1 A% wWiAad
¥ LAEIT 9K JEGT HAAT TG &
ged W Aff 3 owaT W oTE 9%
CECIICTANE AL T T A O MR T & i
f& wxad & T K a1 sageT fw o
qIEaT ATEE w1 57 faw DT ¥ A
g s fegw fge @ 9ar 0 3a-
fow or  weaTE TEGE T HaE)
ST F SR A AT A HEAE
| S§ &1 9 30 sgefe & a—
I § ¥Ee-—wr sivw o
T AP T W HFAT & WT EG
va %7 fxdl w7 gFifune £97 5
Ay wm oag A

oAt dio THo {ESA L HIT A UF
EMATAT AT HIF E | ®TR STH-I0Fl-
facger €& mwearr &y #AE A =g
faequn =& =T wwIv § ®S
HERTH T F%H | OSRIET ST )

oy,

B

gawisad  (TMo M RTA:) WTEW
gagestt) - ATAIT AT L H aE LA
HE !
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sy dlo UXo AFW @ Wi AN
-G & & I A WEaHl AT R
I ASET AT vF F
IFTAERT (Mo (TRAI) @A
EWITHT) © We Wu? wgy & AfaE
& Afan ed gav 43 &
Mr. Kalyanasundaram ig there.
i qlo TA. qEW : famgraty w
fad s ww & I wwaar 2
THR VICE-CHAIRMAN (PR.
(SHRIMATI) NAJMA HEPTULLA):
It is just like a question. If the ques-
tioner does not come and another
Member says he wants to ask the
question, he cannot ask unless and
until the questioner has given him
the authority. Here he has not au-
thorised anybody. Now, Mr. Xal-
yanasundaram,
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A AUTA ATRE © WGT T
WA NEHT &1 AT AT T I BIT-
T AT A § ) wT wg AN
Argrem &y gt gowar g

THR VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMp HEPTULLA):
ile hag not authorised anybody to
move it. So it cannot be moved. He
should have given hig authority. But
he has not given. Now, Mr. Kalyana-
sundsram tq move his Resolution.

SHRI M. KALYANASUNDARAM
(Tami] Nadu): Madam Vice-Chairman,
thank you for upholding my right to
move my Resolution, although my
turn jg third.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
It is your good luck,

SHRr M. KALYANASUNDARAM:
It i; not luck. I took the trouble of
waiting here, although my turn was
only third. So Members who have
given notice of a Resolution must
make it a point to be present. I am
sorry that Members even from my
side did not uphold that principle.
Then what is the use of the non-
official time? We got only 2-1{2 hours
in a week.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
In two weeks.

SHRI M. KALYANASUNDARAM:
Those who have given notice . . .
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SHRI KALP NATH RAI: You move
yvour Resolution.
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SHR] M. KALYANASUNDARAM:
Yes, I am moving it. I thank you. I
only want to convince my friends. It
should not become a precedent.

SHA! SUSHIL CHAND MOHUNTA:
On a point of clarification. We never
had any disrespect or disinterestedness

. in the Retolution of my learned friend.

We were under the impressidn that
the moever of the first Resolution was
asked to be absent

-gfEfaue

oY HEId Ty ¢
? wmT A

3 &1 fewwws @ & W
qET ugl M Ag & T
grefi =y e gt A

HTA
%

”~

FOIINGFRTH
qg %Y @ § !

SHR1 M. KALYANASUNDARAM:
Madam, with your permission and

with “he permission of the House, 1
move the following Resolution:

gqawieLd (gre (ANwa) wEw
faem, © AW zAmE 3 ¥ ¥ M
)

g1 T A

“This House recommends thal a
Standing Parliamentary Committee
on the lines of the Parliamentary
Committee on Public Undertakings
ke constituted to oversee the fune-
tioning and performance of the
nationalised banks.”

Thig is also a very important resolt-
yjon, more important than the previ-
vious two resotutions. They are gen€-
ral. Through the pbudget, we have
discussed all those points, Here ‘s a
specific request to the Government or
a specific recommendation on behalf
of the House that a Parliamentary
Committee  should be constituted on
the modcl of the Public Undertakipgs
Committee specifically for supervising
the functionsing of the nationalised
banks. Often through question we
have raised the matter of irregulari-
tieg that are taking place in many of
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the nmationalised banks. Very coften
we get a reply from the Finance
Ministry that the Reserve Bank exa-
mined these irregularitieg and it is a
matter between the Reserve Bank
and the bamk concerned, And when
we gsk for the findingg of the Reserve
Bank enquiry, we are tolg that it is
a. matter between the bank and
the Reserve Bank, it cannot he made

public and it cannot be placed on the '

Table of the House. This is the usual
reply that we get. I hava mp inten-
tion to bring the bankg info public
disgrace. My part is one of the
parties in those days which were
agitating  for nationalisation of
banks. After a good deal of agi-
tation by bank employees by
bank employees trade unions, by
the left parties, the Government
agreed to introduce the Bill and bankg
were nationalised. It is goog that
they are nationalised Whatever may
be the irregularities ang defectg in
the functioning of the banks, they
shoulg be rectified. Thoge defects are
not due to the principle of nationalisa-
tion. I want to make it clear that the
criticism  of the functioning of the
banke arises out of varioug irregulari-
tieg and defects which have nothing to
dy°  with nationalisation. Because
they are nationalised, we get a right
ty demand  that there ghoulg be a
Parliamentary scrutiny. It i a pity,
} thought 1 might not gey my turn
and therefore, T did not bring all the
materialg that I have grthereg to
spexk on m, Resolution. PBvep S0,
F chall try to make my pointy in a
Feneral way. Why am I so serious
albout it? Severa timeg I had raised
in thic House about the very serious
ir-regu]aritie§ in the functioning of the
Puniab & Sing Bank, the the Lalksh-
mi Vilag Bank, then 0 many other
banks, very serioue irregularities in-
volving croreg and crores of rupees.
Reserve Bank i¢ the authority to con-
trol and regulate and issue guidelines
to these nationalised banks. I won-
der whethey Reserve Bank is itself
free to act according to law and
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examing the functioning of these
banks. Periodically Reserv, Bank
audit is also done. They go and
check, Whatever they find, no whom
they report i not known, What action
is taken ig not known. Irregularities
continue amd are ever widespread.

Further, before going inty the de-
talls of certain irregularities 1 want
to draw the attention of the House
and the Government regarding the
principle of nominating mon-officials
on the management boards. True,
trade unjon representatives were
taken on the boards of management to
involve the employeeg also in the ad-
ministration of the banks. Tha: prin-
ciple iz a healthy principle. It should
be continued and, if necessary, il
should be through election by -the
employeeg concerneq and not through
nomination,  What ig the basis on
which politiclans are inducted into
ihe boardg of management? Irregu-
larilies start from the day politicians
are inducted inte the boardg of mana-
gement. Whatever may pe the irre-
gularities, however terioug they .nay
e, politiciang bring political pressure
and try either to suppress the irregu-
larities or to shield those involved in
the jrregularities. That i what we
have ceen in many of these cases.
Therefore, T am opposed to the prin-
viple of politicians being inducted. It

* will be in the interestg of the ruling

party themselveg tp avoid it. And
whs gre those politiciams who are
inducted into the boardg of directors?
They are either supporters of the rul-
ing party or some industrialisis. The
credit policy although worked out by
the Reserve Bank in consultation with
the Finance Minisiry, hag to be imple-
mented by the banks. Can the Fin-
ance Ministry give us the details of
the Lig houseg which have taken loans
fros, these banks? What are the ar-
rearg gnd how long these arrearg re-
main uncleared? These wilj run into
several thousandg of crores of rupegs.
Arn inferesty charged on these ar-
rears? These are matters which
shoulg be carefully gone inty amd if
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‘these are enquireq into you will find
that the nationalised banks have be-
come instruments for big industrial
houseg for their own exploitation and
for managing big business without
themselveg investing their own money.,

There is no need for a man callad
Swaraj Paul! to come and teach us
-how these industrial houseg are mana-
ged without much of their own invest-
ment. He exposed them. Are these
facty not known to the Government?

‘They know these facts. They have
allowed these things to happen. With
lese then ten per cent of theiy own

investment Rs. 300 crores worth of
“idustrieg are being managed by a few
individualy for thei; own advantage.

¢ And bankg collude with them, Some

banks have their nominees in these
‘industrial houses. But they dy not
take cara of the interests of banks.
They also sail with the directors who
@are Tgoting these institutions.

T can quot. geveraj instances. One
of the industrieg where the baks have
invested money, but it ic enjoyed hy
a fey, individuals, ig the South India
Viweog in Tami' Nadu. While banks
finvest money for such unscrupulous
industrialist; to loot, they refuse te
’ go to the help of institutiong which
“are in difficulty. That ig why manv
texti'e milla remain closeg in Tamil
Nadu. In Pondicherry one of the
mnat norular textile mill, the Anglo-
French Textile Mill employing about
'7.000 workers, still remains closed
and Carnatic Mill
in the rity of Madra« remained closed.
. Th~ hankg will not gy to their help.
" 'Thav help onlv big industrial houses.
- 1 have collected figures regarding
inves*ments or loans granted to big
industrial hnuse: and how they remain
.in arrears. But today I have. 1ot
<brought them. 1 will follow them un
-thvough questiong angq other methods.

Yesterdav in the Patriot a very imp-:
“Tortant article had appeared giving.

- details of how banks are being looted. ¥ |

-t is a pity that the paper has comp-}i
ared thig loot to dacoity. Dacoits are}
wriminal, but these who manage banks¥

i
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arg worse than dacoits. In the banks
honest employees cannot function
freely. They must act not according to
rules, but according to the wishes of
the Directors, the high-upg and parti-
cularly the politicians, So, that
is how the banks are being used
for such undesirable anti-social
purposes. I am not bothered about
these loans which are being given
these days and about which some of
the honourable Member; spoke so
much saying that they are given with-
out proper gurety and other things tc
the poorer gections of the people.
Even if the loans are not recovered,
they would only be a trifle, Even
though the ruling party is open to
the charge that it is doing it with a
political motiva for election purgoses,
it ig good because it goes only to the
help of the poorer sections of the peo-
ple who have not seen such loans so
far. The only thing is that they
must {ake care to sep that tho loans
reach the persons for whom they are
intended. But benami loang may he
sanctioned and somebody in between
may be taking away the money, En-

sure that the applicant jg real and

genuine and the money reaches the
applicant. My dear Minister—whe-
ther it is the Deputy Minisler: gr the
Minister of State, whoever is present
here—you should examine the way in
which the loans are granted by the
Punjab and Sind Bank in this very
city, the eity of Delhi, and also in
Pupjab. Non-existent transport or-

‘ganisations took loang and when they

tried to trace them, no vehicleg were
seep and not even name boards could
be seen and no person could be trac-
ed. So, such things happen. When
vou give loans in a massive manner
to thousandg of peovie, the danger is
all the more. Fictitious persons can
be created ang fictitious applications
may be sanctioned and money may be
distributed to them and when you go
for recovery, you won't find a single
person who hag actually taken the
loan. In spite of these weaknesses, L
am nob objecting to it becauss at
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least some fifty per cent ef the money
may go to the deserving poor people
who are small vendors or traders.
But it is the big busiress houses
which are looting these banks. That
is why a parliamentary committee is

essential for supervising the func-
tioning of the banks.

While talking about the function-
ing of the banks, there is another

thing also. It is the looting of the
banks in an organised manner by
armed gangs which is on the increase.
Whether the terrorists operating in
Punjab are doing or some dacoits are
doing it in the name of terrorists is
not known and nobody can be sure
of that. By the instances of looting
the banks are 9on the increase., What
doeg the Government propose to do?
How are you going to protect the
employees? The employees have to
work at a great risk. 30, for the se-
curity of the banks, if necessary, a
special grmed force for profecting the
banks in big citieg should be thought
of by the Government. Otherwise,
there appears to be no remedy ai all.
Even in some places, the policeman
or whoever ig there with a gun leaves
the gun and rung away. Thig has hap-
pened in some places. S0, how 1o
protect these banks from such dacoits
or such terroristg is glsn .  serious
problem. Of course, I do not claim
that the constitution of a parliament-
ary committee will help in solving the
problem. But iy will certainly point
out to the Government as to  what
shoulg be done then and there. Bul
the parliamentary committees are for
a much mere gerious purpose. Banks
are important financial institutions,
particularly the banks in the public
sector, which are catering to the needs
of both the private sector and also
the Government. Now, the Lanking
sector ig able to draw Jarge amounts
of deposits from the common people.
So, these deposits must be preserved
carefully, garnered properly and dis-
tributed 1In the best interests of in-
dusrtrial and economic. development
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of the country. If the panks are to-

serve the purpose for which they were
nationalised or created, it is  highly
necessary that there shouid be a par-
liamentary supervision and control
over the functioning of these hanks.
True that they are under the coatrol
and supervision of the Reserve Rank.
of India gnd the Finance Ministry.
The Finance Ministry iz again over-
worked. I dg not know whether it-
is sufficiently equipeed ang competcnt
to discharge the other obligations.
Yesterday, when the Financ2 Bill was
under consideration, the whole House
turned it into a discussion on the
Finance Ministry, its Revenue Depart-
ment and its Expenditure Department,
Is the Customs  Departmcent fube-
tioning properly? Are we able to cor-
ner all the revenue that is due to the
country? How much smuggling is
going on? Smuggling hag become a
very normal thing in all the ports
and harbours. Whatever may be the
police and the watch and ward, they
are not able to prevent it. If any
police officer takes it seriously and
wants to prevent smuggling, then his
life is in danger. That iz the lesson
of Garden Reach incident i Cal
cutta. When ap honest Police Com-
missioner went against these anti-ro-
cial elements who were involved in
smuggling, even the Consiables did
not go to hig support. That man was
dragged into an interior lane and
hackeq to pieces. That is the fate of
the honest officers who want to serve
the interests of the Finanes Ministry.

Similar ig the case of income-tax
raids. Recently, a conferenc. of
Income-tax employees and officers
was held in Madras. What is the de-
mand that they have made? Apart
from paymeny of bonus and the D.A.
instalments, the most important thing
that they said is that whenever they
go sor raids, the Police dg not come
to their help. If they are attscked by
the people, they are helpless. When-
ever they raid a particular house. the
people there are very influential and
the Police rpfuse to. come 1o then
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help. They get into trouble later.
That is the grievance voiced by the
Income-Tax Department. How is the
Finance Mjnistry going to rectify this
situation? There is heavy leakage of
revenue in every sphere. There is
evasion of tax. There is such an
overload on the Finance Ministry that
it is idle to expect them (o0  exercise
effective supervision on these 40,000
branches all gver tihe country of
these nationalised banks. The number
of branches may even be moare. That
is why, it ig high time tha; a parlia-
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mentary committee goes into the
functioning of these bankg and sug-
gest methods to streamline and im-

prove them so that the publj, finances
may be utilised for the purpose for
which they are intended op in the
best interest of the nation. There may
be some Members who may ask, “Oh!
why so much illusion aboui the par-
lamentary committee? What hap-
pened to the recommendations made
by the Parliamentary Committee on
Public Undertakings?”' There is a
Public Undertakingg Committes which
had made several recommendations.
They are pup in the library. All the
recommendations made by the Public
Undertakingg Committee, Estimates
Commititee and the Public Accounts
Commitiee are put in  the library.

They have taken  pains.
Trrespective of political dif-
ferences, they made unani-~
mous recommendations. These are
not recommendationg on the basis
of dissent. Without any dissent
recommendations have beep made
by these Committees which are
kept in cold storage. So, that defect
is there. But still it is necessary.
Their recommendations are there.
Why are you not taking action on
those things? Ag to how the Parlia-
mentary Commiitee’s recommenda-
tions themselves are not seriously
attended to by the Government, T may
quote before the House the instance
about the Shipping Corporation  of
india. The Shipping Corporation of
India is one of the important public

3.00 r.M.
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sector undertakings. It has to face a
lot of trouble and pressures from the
multi-national shipping companiecs all
over the world  whether it is the
Japanese or the West German or the
American or the British shipping com-
panier. They would not allow even
our carge to be carried by our ships.
Even our cargo to their countries
must be carried by their vessels.
Their cargo to our country also must
be brought by their vessels. So, this
is the position even after 37 years of
independence. That is why the de-
mand for new international economic
relations voiced by the Non aligned
Movement is becoming more import-
ant. Madam, the Shipping Corpora-
tion of India is incwrring losses. The
Estimatag Committee went into  it.
They have not opened a bianch office
in Madras. In Madrag it ig given
to a private contractor without even
calling for tenders. The Shipping
Corporation's passenger vessel leaves
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Madras and goes upto Singapore and

comes back. The maintenance of the
vessel ig given to one of the biggest
stevedores. Even running of the can-
teen in the vessel ig entrusteq io him
without calling the tenders. The
amount in this case alone runs into
several crores of rupees every year.
One single contractor handle; seveial
crores rupees worth of services far
this Corporation. And the Public Un-
dertakings Committee has severely
criticiseq the attitude of the Shipping
Corporation of India. Yet, mo action
hag so far been taken. : .

THE VICE-CHAIRMAYN (DR.
(SHRIMATI) NAJMA HEPTULLA):
Mr. Kalyanasundaram, will Yyou
speak for a longer time? Already half
an hour is OVer.

SHRI M. KALVANASUNDARAM:
I am concluding. Similarly, I ecan
quote several instances. While talking
about banking, you may think that I
am talking about all these ather
things. True. It is because I am sug-
gesting the constitution of 5 Parlia-
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mentary Committee. It is my duly to
point out that the Government has
failed to take these recommendatfons
seriously. There is an erosion in the
authority of the Parliament. That doeg
no; prevent me from making these
recommendations. So long as the
Parliament exists and we are having
the parliamentary  democracy, WwWe
should observe the norms .properly.
Parliamentary democracy hag helped
us so far in spite of all these  diffi-
culties. Unliks Pakistan or Bangla-
desh, in our country we have tried to
preserve this parliamentary demo-
cracy. It is very important. Even the
Left partieg have agreed to give a
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echance for bringing about these
structural changeg for economic re-
forms, for political reforms even

through the parliamentary methods.
So, that should be welcomed by the
ruling party. So, the ruling party
must{ pay proper attention to the re-
commendations of the Parliameniary
Committees go that the authority of
th+ Parliament is nog eroded.

In spite of this defect in the atti-
tude of the ruling party towarvds the
Parliamentary Committees, I demand
that a Parliamentary Committee
should be constituted for the purpose
of scrulinising the functioning of the
nationalised banks and to make ap-
propriale recommendation; every
year. 7

With these words, I conclude. And
" 1 appeal to the other Members also,
even to the ruling party Members, to
support thig Resolution. Wha!{ I am
asking for is nothing revolutionary.
Just as you have so many Parlia-
mentary Committees, have one more
Committes. Thay is my request that
the ruling party need not oppose 1it.
They rmaay also support it and let us
pass this Resolution unanimously.

The question was proposed, _

SHR{ P. N. SUKUL: Madam, Vice-
Chairman J sm sorry we were %o

[RAJYA SABHA

s

-jection and I would favour the
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discusg some other Resolution buy to-
day we are discussing this Re-
solution. However, it ig a very im-

portant Resolulion brought forward
by my friend, Mr. Kalyanasundaram
and I am also personally of the opi-
nion that if possible a Parliamentary
Committee must be constituted to
oversea the functioning of the nation-
alised banks. Though I have my own
reservations in this regard because
our naticnalised banks are doing a
great and positive service to our
people and if we see their - parfor-
mance since nationalisation, we need
not be unneacessarily alarmed about it,
but still if Parliament wants to  go
into their performance, if Parliament
wants to study their performance and
if my hon. colleagues are of the opi-
nion that a Committee should be form-
ed, as I said, I have absolutely no ob-
1dea
Committee
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that a  Parliamentary
should be formed.

Ours is a very poor country. Our
poverty has been due o sd.many fac-
tors. First i1t was the Britishers who
were responsible for our exploitation.
Then our own feudal system, the za-
mindars etc. were responsible for this.
The wars also added to our poverty.
Then came the droughts, floods and so
many natural calamities. Howevar, it
is a fact that amongst the developing
countries, we are the best developed
country. The progress that our coun-
try has made as a result of our Five
Year Plan; and the difference that we
find today as a result of these achicve-
ments are simply colossal.

As rogards banks. when the banks
were notionalised, there wera 8,626
branches in the country of all  these
banks that have becn nationalised. To-
day the total number of branches is
41 thousand and odd. Thay is the ex-
pansion that has taken place in  the
banking system in our country, that is
the oddition that has taken place
in the number.: of. brancnes. ‘of

t e

_these bar_l'lss.VWhetfl( ,thcvbanl'(s were
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natich: lised, what was the money de-
positea in our banks at that time?
The money deposited with these banks
was Rs. 5,000 crores. And today the
monev deposited in our nationalised
banks is Rs. 57 thousand crores. That
is the differencs that nationalisation
has breugh; about, Our economic po-
licy has helped this banking system to
grow and through the banks our own
poor people to grow and rise ubive
the poverty line. If I am not wrong,
last year also our nationalised banks
have given a total profit of about Rs.
77 c¢rores to the GovVernment. Of
course people can say that this psofit
should have been much more; it ¢iuld
have been more than Hs. 100 crores or
200 crores. That is a debatable poin?,
But still so much profit is there des-
pite a0 many constraints, sc many
problems. And personally I am not
very unhappy about the performance
of our nationalised banks.

These banks, Madam, are supposed
to render a very great service to our
nation, to our poor people. The loans
that are being disbursed to the peo-

ple under the IRDP are
meant primarily for Dbringing the
people gbove the poverty line. And

for other purposes alsc these loans
are being disbursed by the banks only
and, that is why much depends on the
performance and efficiency of these
banks.

As 1 was saying, thesc banks have
played a great role in bringing people
above the poverty line. In the first
two years of the Sixth Plan period
alone, as our Planning Minister was
telling us the other day. our poverty
has been reduced from 51.1 per cent
to 41.5 per cent and as many as 57
million people are supposed to have
crossed the poverty line during these
lwo years of the Sixth Plan period.
Naturally these peoply cressed the
poverty line mainly on account of the
loans, the {inancial assistance, they ‘got
from the hationalised banks and that
is how the banks have rendered a
great serviee to our nation in toning
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Temoving our poverty,

As I was telling you, Madam, when
the banks were nationalised, at that
time, the loans given by these ®anks
to small men, to poor people, to back-
ward people—the total loans—amo-
unted to Rs. 441 crores only., Today
we find that as much as Rs. 13,000
crores have been sanctioned by way
of loans from these banks to our
backward people, to our poor people.
That is the size of the assistance that
our nationalised banks are rendering
to our poor people and that is how
they are trying to build up the
nation as per our schemes. as per our
plans.

Our Government, Madam, is very
much alive to the situation in these
banks—what these banks arve doing.
In the first week of last December
when our Finance Minister was ad-
dressing a conference of Chaijrman of
the various nationaliscd banks, he
told the banks to step up anti-poverty
plans. Our Government is fully con-
seious of the constraints of the prob-
lems wherever they are and that s
why our Finance Minister asked the
banks to step up their anti-poverty
vlans and at that tim: he said that
under these plans that had to be
stepped up, 30 million families had to
be covered. So, we know, Madam,
that our banks are doing great service
to the nation. Had they not been
functioning well, so much of loans
could not have been given, so much
of progress could not have been made
and so many people could not have
been brought above the poverty line.
But still there may be certain defects
in the system—as I said—certain pro-
blems inherent in the banks, and to
study those problems and tou step up
the efficiency of these banks and the
banking system, of course, there can’t
be any objection if, as proposed by
my learned colleague, Mr. Kalyana-
sundaram, a Parliamentary Committee
is formed to study the situation—if a
permanent Parliamentary Committee
is formed to look into the funclioning
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and performance of the nationalised
banks.

There is one problem, Madam. I
mys®f have been a trade union leader
and because of my trade unionism 1
have already spent about five years in
jail. I was myself a very militant
‘trade unionist once upon a time.

THE  VICE-CHAIRMAN (DR.
SHRIMATI NAJMA HEPTULLA):
Are you a militant Member of Par-
liament also?

SHRI P. N. SUKUL: At that time, I
was not,

I am coming to the banks. AsI was
saying, I myself was fighting for the
rights of my people, my colleagues.
That is why I had to go behind bars.
But then I find that even militant trade
unionism sometimes takes a turn that
does not find much favour with me.
For cxample, if a man has served for
a definite period and he is transferred,
why should a union fight that he
should not be transferred? Why
should there be a strike in the bank
that he should not be transferred, after
completion of the due period of ser-
vice, the requisite period of service? I
think it happened in Madras. In the
State Bank of Madrag there was agi-
tation on this very point, that certain
pcople were transferred from one

branch in Madras to another branch in

Madras, and of course work was at a
standstill and so many problems were
there. This kind of thing, Madam, 1
am not inclined to favour. Of course,
all the rights of the employces should
be safeguarded, their income should be
safeguarded, their prerogatives, their
privileges should be safeguarded. But
after safeguarding all these, the emplo.
yees have got to work to the satis-
faction of the people, I should say.
They must work as per the require-
ments, what they arc supposed to do.
And that is why undue interference
of trade unionism is one thing that is
responsible for some loss of efficiency
in our nationalised banks; and thal
aspect ol the situation can also well be

f
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studied by the proposed Parliamentary
Committee.

Madam, I do not have much to say
on the subject. It is a good subject. As
I said in the very beginning, T favour
the idea that a parliamentary commi-
ttee should be set up to look into the
functioning and performance of these
banks. Although, as I said, there is not
much to be studied, there is not much
to be improved upon, still f my
colleagues feel it necessary, there can-
not be any objection. <~z

With these words, T suppor; the Re-
solution.

SHRI K. MOHANAN (Kerala):
Madam Vice-Chairman, [ am also in a
little difficulty "while taking part in
this dscussion, as my colleagues have
accepted the Resolution. But it is said
that Communists must be able . to
tackle any situation and any subject
at anytime. That is why...

AN HON. MEMBER:
cells.

SHRI K. MOHANAN: Yes. That is
why one of the veteran lcaders of the
Communist movement in India, Com-
rade Kalyanasundaram, was able to
manage the situation and he spoke for
more than 35 minutes on nothing.

THE VICE-CHAIRMAN (DR.
SHRIMATI NAJMA HEPTULLA):
He was prepared for his Resolution.

SHRI K. MOHANAN: Yes. to a cer-

tain extent. But I am not so compe-
tent. Even then, in spirit, T am sup-
porting this Resolution. The Comp-
troller and Auditor General of India is
tho final authority to check the deal-
ings of the financial institutions and
the Government’s dealings in financial
matters in this country. But the Com-
ptroller and Auditor General has got
no powers to look into the dealings of
the nationalised banks. Public accoun-
tapility is & must for every publie ins-
titution, #Madam, in the last session
of this House we have passed another
Bill, the Secrecy and Fideli'y af the
Financial Institutions Bill It was
the last nail on the coffin ton-
cerned with the banking institu-
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tions in this country, On the basis of
that Bill, now any question put in this
House to get some informatlion about
‘the bank dealings in this coumtry is
rcfused by the Department, So, every-
thing regarding the bank institutions
in the country is now being kept as
high secret. The PAC has the power
to look into the matters of even the
Defence Ministry, the highly sensitive
sector of our administration and our
departments. The PAC has the power
to look into the dealings of even the
Defence Ministry, but it has no right
to look into the dealings of the na-
‘tionalised banks.

~

If I am correct, huge sums of Gov-
ernment money has been locked up
with these nationalised banks. They
-arc using that money for their business
purposes without any control of the
Who is there to look
into this? Nobody is there. I am not
going inte the details of all the reports
published and presented. The only
authority to check the dealings of the
nationalised banks is the Reserve Bank
Bui the public is compleiely
in wood about the findings of the RBI
about the dealings of the nationalised
‘banks. Very rarcly some press re-
ports come out, and only through that
the general public of this country are
ablye to know something about Lhese
dealings. Even in the reports of the
RBI there is no mention about the
_bank practices of the nationalised
‘banks, anywhere in those reports.

. I would like to know f[rom the
Minister the amount every year we
are writing off as bad debts. There
are two types of loot in the nationa-
One is by armed gangs
and terrorists, and the other is by
bank managers in collusion with big
monopolies of this country. Crores
and crores of rupces are written off
as bad debts At the same time, if a
poor man under the IRDP or NRE¥P
schemes goeg to the bank and tries i
get a loan, then, the question of col-
lateral security will come. What 1
the collateral security with him?
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Even in the face of the family plan-
ning programmes, half a dozen child-
ren at least. Otherwise, there 1s
nothing with him for collateral sceu-
rity. So, the poor inh the rural areas
are not able to get any kind of help
from these nationalised bahks.

Of the self-employment’ scheme,
there are so many criticisms. There
is the approach of the political par-
ties, the approach of the ruling party
or the Government or the approach of
the employees of the bank. But, as
my senior colleague, comrade Kalya-
nasundaram has mentioned, i the
money goes to the real person, I have
no objection, whether he is a Con-
gressman or he belongs to some
other party. But now what is veally
happening is, some local dadas are
preparing the lists and geiting signa-
tures of these poor pcople and they are
directing the bank managers to sanc-
tion these loans. They are giving a
litlle sum of money to these poor
persons, and the rest of the money
goes to somebody else’s pocket. Tis
mus{ be checked. Not only that., the
procedure for sanctioning loans of
this type, must be simplified.

The bank employees told me, T was
told, that they were preparced to sanc-
tion these loans. But if these loans
are not to be recovered, if there is
no security, then a* thai time, those
who were responsible to sanction the
loan, will be booked. So, from the
part of the Government and the
management of the bank some kind
of assurance must be given to the
bank employees, and the procedure
for sanctioning these loans must be
simplified. Sir. T am coming fo my
last point. Even at some risk I am
preparcd to support the Mini~'» t
exlend help for the rural poor unler
the 1. R. D. P. and N. R. E. P. sche-
meg although it will be difficvlt to
realise loans back there -will not be
any danger to this country. We know
that there are some persons, I do not
want to mention their names who
were able to pledge the Railway Sta-
tions to the Co-operative bank and
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nianaged to get crores of rupees as
loans. I do not want to mention the
name of that person. I know that
this type of corruption is prevailing
everywhere in the country. Then,
what is wrong in providing some
money to the rural poor without in-
sisting on any strict security or colla-
teral security. I am completely with
you but the only question is that
money must go to the real person. An
assurance must be given to the bank
custodians that there will not Le
serious action if they extend lvans to
the rcal persons.

So, my first point was that the pub-
liec accountability is a must for any
public institution. Under these cir-
cumstances, either we will have to
give the power to PAC or divide
the P. A. C. because the work-load
of P. A. C. is very much. So, you
divide the PAC or constitute ano-
ther Parliamentary Committee to look
into the shady dealings of this public
financial institution especially the
banks. In that case 1 support the
spirit of this Resolution. Madam.
with these words, I conrlude.

SHRI SUSHIL CHAND MOHUNTA:
Madam, Vice-Chairman, this Resolu-
tion moved by Mr, Kalyanasundaram
is of very great significance. I per-
sonally feel that in a ponsr couniry
like India where we have evolved a
philosophy of socialistic patiern  of
soctiety and where we have nationa-
lised these banks for the welfare of
the rural poor .and common man then
such an institution must have ceriam
checks and balances. Those checks
and balances can only come where
high powered body represenied by
Members of Parliament are able {o
serutinise and check where the banks
are working. But this by itself is

not going to be of much help or be a’

long term solution. If we really
want that these nationalised banks
with proper checks and batances
amust come to the rescue of the rural
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poor, then we must, first of all, ask’
ourselves a question—are we sincere
about it? If we are honest and sincerc-
then we should evolve a method by
which each villager has an identity
card, a small copy, a book upon which
his name, address and land holding
number is mentjoned; and its average:
valuation is also menticned. And
that book should go to the bank
and the hank should be able to put
any reduction on that valuation for
its own purposes according to the
financeg that it wants to loan cut to
the people for their work, for their
rural industrialisation, for setting up
small-scale or cottage industries, for
running their farming ac.ivities or for
50 many other affairs, and the bank
should wut their own valuation; and
that is the amcunt which the bank
would be in a position 1o advance to
that farmer. Armed with that book,
that farmer should be able to go fo
any nalionalised bank, open an ac-
count, pledge his passbook or iden-
tity book or by whatever nanie you
call it, and draw money against that
wlilise that money for purchasing
seeds, fertilizers, machinery, tractors,
whatever it is, and when the harvest-
ing time comes, he should be able
to deposit that money back into he
bank., He should not be dependent
upon a third agency where he should
get an application, then sent it, and
then they scrutinise the application to
sce whether he actually needs that
money, whether that money should be
given to him, what his party affilia-
tiong wre, whether he will properly
utilise it and then finally, in their
own discretion without any proper
guidelines, they will say that he will
be allowed that loan or he will not
be allowed that loan. That should
rct be the method. Make it uniform
for everybody. Make it 10 per cent,
20 per cent 30 per cen; or whateveris
possible, but make it uniform for
everybody to have a passbook to go %o
a banl, ask them for {the money agaihst
the amount which has been approved
by the bank standing agains: his name,
withdraw the amoeunt, utilise it "and
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when he harvests the crop, to deposit
it back into the bank so that the or-
dinary villager, the rural folkx do not
have to go to private moneylenders.
The ptivate moneylenders fleece the
life out of him, the blocd out of him.
After all, that private moneylender
is also taking money from the bank.
After laking that money, he advances
it to the rural poor. Why have this
age-old system by which the farmer
has every ounce of his blood taken
away? The moment ycu set up such
a conception of running a bank for
the rural poor, I cap assure you, Ma-
dam Vice-Chairman, there will be
confidence bubbling up in the people
living ip the rural side and they will
have g feeling that it is 3 matter of
right that they can to go the bank
and draw money without any fear or
favour and they dc not have to thank
anybody for it. Each naya paisa taken
from the bank he will wisely use.
The rural poor are wise men. He will
wisely use the money for the purpose
for which he has withdrawn it and
every little paiza that has come from
‘the bank will be well utilised. But
what happens today? The man ap-
plies for a loan. The person granting
him the loan fleeces him tc some ex-
tent. Then the people passing on the
money to him will fleece him of what-
ever little is left with him. And
finally when he takes the money home,
he probably feels that the money is
t0o lesz for the purpose for which he
has taken it and that the purpose can
not be achieved. The net result 'ig
that he puts it dewn his throat in a
gulp of liquor. That is the net result.
. The whole money vanishes and the
banlk people start running after him.
He keeps running away and away
from the bank and the whole process
continuas. Nowadays you go to any
village in Punjab; you go to any vil-
lage in Haryana; you go tc any village
in other States. The 1land mortgage
people, the cooperative bankg and the
other banks who have advanced
money to the farmers, are running
after them in jeeps and wherever
they can, be traced they try-to catch
hold of them and plt them behind
bars. Or if the farmer Is clever
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enough, be gives the people Rs. 100,
Rs, 200 or Rs 300 so ' that
they go and say “untraced”. This pro-
cesa continues and the amount grows;
the interest growg day and night. The
net result is that the mceney does not
g0 to enrich the nation; the money
does not go to help the farmer; that
money does not go for any particular
thing, It is a dead loss to the bank and
the bank has to write it off ona day
or the other, and the whole exercise
in trying to help the people is wasted.
Therefore, I absolutely endorse the
idea that where we can have we
should have a high-powered bhody re-
presented by Members of Parliament
to supervise the working of banks.
And the banks shculd have the right
and authority to call for the farmer's -
passbooks and evaluate his assets,
and ggainst his assets they can men-
tion that this person is having 5 acres
of land, valued at Rs. 10,000 an acre
which is equivalent to Rs. 50,000
and they will advance him money to
the extent of 25 per cent, that is, Rs.
12,500. A man whose properiy is worlp
Rs. 50,000 can ask for Rs. 12,500 with-
out anybody’s help. He need not have
to go and beg anybody. All that he
has to do is to go and fetch his pass-
hook and say, I need Rs. 10,000 and
the bank can grant that to him. As a
matter of right he can get it without
any sense of gratitude to anybody and
then be able to utilise it. I can assure
the House that if such a methed is
adopted, every farmer in the village
will use the best seed, the appropriate
quantity of fertilizer. gppropriate
machinery for harvesting the crop.
and he will have also the strength
and the power to retain his crop and
his house and he does not have to re-
sort to distress sale. What happens.
today? There is a glut in the market.
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We had set a high target. and our
wheat production has achieved
the target. The farmer has
brought his wheat to the mandi.

But there are no buyers. Government.

a] agenties are inadequate. They can-
not handle the situation The result is -
wheat ig lying in the open at the-
mercy of the ravages of nature some.- .
times cloudy weather, sometimesg dus-. -
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ty weather, winds and so on. With the
result the furmer is not getting even
Ks. 135!~ per quintal. This is the posi-
tion. He is getting even less “han the
support price. If the farmer hag the
capacity to holq hig crop if he can
harvest it, and hold it and for the
lean period depend upon the bank to
advance him the money he needs
against his passhook, I can assure you
the farmer will be able to get a pro-
per rate for his produce and hold his
head high and he need not beg before
anybody. Seccndly, in an independent
democratic set-up ours, you don’t
have to presg the farmer, corner him
and take his vote by offering him a
bottle of liquor, by saying, all right,
we won't recover the loan from you,
put other types of pressure, The far-
mer will be an independent man,
having an independent outlook with
‘his head high, without any sense of
having heen favoured by any parti-
cular party person or agent. This is
mest important of we really want that
our banking system should establish
a socialistic  pattern of society for
helping the rural poor, if the banks
are to be utilised for creating employ-
ment avenues. Now what is the face
of this country? There are two crores
of persens who are on the live regis-
ters of our employment exchanges
throughout the country., who are un-
employed. Tt is not a small figure, And
for every person who is on the em-
ployment exchange register, there are
.at least three others who have nct re-
gistered themselves with the employ-
ment exchanges. The net result is we
cap safely say there are 6 to 7 crores
of unemployed peoble in the country
today, roaming on the gtreets of vari-
ous town and cities—Delhi, Bombay.
Madras, Ahmedabad, Nagpur, every-
where—people who are graduates,
who gre properly qualified. They have
no jobs and they want jobs. What will
happen by the turn of the century?
This unemploved number on the live
registers will touch something like 8
"ty 10 crores and tagether with those
unregistered, it will be 20 crores or so.
‘1’ yon calculate that the population
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tury would be around one arab, then
One-fifth of that number, young peo-
ple, who should be working, who
should not be wasting their time,
would be on the streets without a
job, without an opportunity to work.
The net result ig that there will be
chaos, We are buying chaos. We must
change and the time is the warning.
So, what has been suggested by Shri
Kalyanasundaram is a ncble and won-
derful idea. If we have a Parliament-
ary body to scrutinise the affairs of
the nationalised banks, the banking
system will improve, This is a new
concept. Qtherwise, to day what hap-
pens? A big industrialist goeg to the
bank. He gives a list of his properties,
land. machinery, etc. For purposes of
advance, their value is inflated. If they
are worth Rs. 1 crore, the inflated
amount will be shown as Rs. 21/2
crores. He will get a loan from the
bank equal fo the inflated amount.
For Heaven’s sake, let this oppor-
tunity go to the rural poor also. I can
understand that the work of the banks
has increased. Instead of having ten
accounts, there will be 100 accounts in
the rural side. Instead of ten indus-
trialists approaching the bank in the
city, there will be 2,000 farmers ap-
preaching the bank in the villages.
But the standard of life of villagers
will improve and more employment
avenus will be there and “he net re-
sult will be that this country will
develop at a pace faster than any
other country of the world T
can assure you that the stuff the
metile of this country is better
than the best in the world.
Inding arc inteligen?; they are hard-
working and they are able to do
any job in the world. Sq. Leader
Rakesh Shdrma has shown ys  what
our Inidansg can do, provided they get
an opportunity. Now, where is that
opportunity? Money is not available.
Employment is not gvailable. Se, he
roams the street. of Delhi and Bom-
bay, altends a discatheque club, has
a boozing affair there and loitery here
and there creating 5 law and order
problem. If this continues in the next
fen to twenty years, there will be

taa avr
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medy is to change the whole concept
of hanking. It must change with the
time. You must not leave bankg to
cater only to the top business com-
munity. The banks are alsg meant for
the rural poor. Apart from the land
mortage bankg and co-operative panks
these nationalised bankg must go to
the rural poor so that a pcor farmer
can install a tube well, he can have
a harvester, he can have a +“ractor.
betler seeds and more fertilizers. He
can build the storage capacity because
holding power is the most importaut
requirement in order to avoid disiress
sale.

Today every farmer looks {o the
Gavernment. The Government gives
him the support price. Today the far-
mer probably has some chance of
making things even. But if he takes
info atcount his labour charge, then
he loses. Excluding labour he makes
things just even for him.

Madam, 1 support this Resolution
and I say it should be accepted and
along with the acceptance it should
also be ensured that the banks do
cater to the interests of the rural
poor so that ultimately the rural poor
have a claim on the advance, have
a right to draw money from the bankg
‘without the recommendation of a
Member of Parliament ¢r any other
authority. so that he can go to the
bank and draw money without any
sense of shame on presentation of his
pass book. Why should he go there
as a beggar? After all the money
given ig only cne-fourth of the value
-of his land. So the banks run no risk
because properties worth Rs. 5 lakhs
or Rs. 7 lakhs are pledged with the
“banks. The bankg run no risk because
a farmer is an honest man. He does
not want to run away with anybody’s
money: he does not want to go and
buy radios and television sets and
have them fitted in hig house with
that money; and he does not want to
waste his money in loitering and in
tunning to the discotheques or to
some clubs. Farmers’ interests must
be protected and unless we realise
that this country consists of people
-eighty per cent of whom are farmers,

Re. Constitution of [ 4 MAY, 1984 ] :

|.
|

- -

to oversee function-
ing & performances of
Nationalised Banlks

nothing can be done. We must realise
that eighty per cent of the people of
this country are farmers who are liv-
ing on lands and whe are living in
villages. Unles; we do that, ncthing

can be done. Now, I come to my last
point. .

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
There are 13 more speakers now. ’

SHRI SUSHIL CBAND MOHUN-
TA: I am sorry. I will finish soon.
What happeng today in this counfry?
Big towng have become bigger towns
and bigger towns have become much
bigger towns. You sec the population
of Delhi today and see what it was
fifteen years ago. There is a steady
influx from the rural side {nto tre
urban side. The whole country is
heading for urhanisation. You must
stop it. You are turning a city like
Delhi inte. ...

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA:
You see, we are discussing the ques~
tion of formation of a parliamentary
committee to oversee the functioning
of banks.

SHRI SUSHII, CHAND MOHUN-
TA: That is what I am speaking
about.

SHRI R. RAMAKRISHNAN (Tamil

Nadu): All these are connected mat-
ters. :
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SHRI SUSHIL. CHAND MOHUN-
TA: I am talking about the forma-
tion of a parliamentary committee
only. If there is going to be a parlia-
mentary committee, for what is it go-
ing to be constituted? It is going to
be there for gverseeing the finances of
Birla for overceeing the finances of
Dalmias or some other big houses?
The parliamentary commitee should

be there to see that the banks ad-
vance money properly to the rural
people.

THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA):
O. K.. you have made Your point.

SHRI SUSHIL, CHAND MOHUN-
TA: But what is happening in the

country now? <. - el
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THE  VICE-CHAIRMAN DR.

(SHRIMATI) NAJMA HEPTULLA):

You have made your point now.
SHR1 SUSHIL CHAND MO-
- HUNTA: We are turning the big
cities into vast slums, How
to prevent this? If you
come along with me, I can
show yau the vast slums in Delhi.
There is a great influx of the rural
population into the urban areas
which has to be stopped zand the only
way to stop is to put in, is to inject,
more money into the rural side. If
the head of the rural side is kept high,
the head of the urban side can be
kept high and our country will be-
come strong military will become
stromg industrially, and will become
strong economically and all aspects
of life in this country will be enrich-
ed. Thank you, Madam,

Y gEmdy wiTaw arey (fawie):
ITawTERE wgwear, W fiw  fawy
T WIAMY wERTGGEH S 5 TEl
2 M w'w ® fAw v famre @
@&, 9% Hde4g & G A awaIc
g FEAT {4 RITIT @) TH qEETA
FY WA AN wEm  fm daf ¥
EZSSIEEE N LR T A S <oC
¥ fod ow 7738 wfafe qq0d s
5 Awfin wf o wmawwar a9
7 wewmat sofam ¥ f qed
i fiaf werd & i fagh Sl
& af wT@e @ § 5y aar
waré F fed ¥ w wwo e
g & warsars W17 AT HWaET
WS R ERITAT ST AT & AeR
FWT AF & DT [ FAC TEIAT
I OHF AN WT N eV TETH wTN
¥ AT AT AV wE AT fegmw Aw
LU B A %‘Ti SaTTA
Fw & ¥ € g A =W Te-
afsat a1 q9m Vg ? 3w w‘ 3397
AT P ATETTRAA SN § ) WA
Ao By e & ampm T fr
g & AW A W FA A
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T § 9”E WAME ¥™H ST TH
¥ osmere ndE A ower F0)
wY qry o fufeat AT W
w1 § W nE ad IEAT gar e g
fs @x gd, s1wxw F Hovo T
& aw fouT wfarg 1 wg fewd
¥ % ST NTERA T
feat w%1 § AT 4 F
g fai fqaar F9AT TH ET
w1 & f&
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PROF. C. LAKSHMANAYN (Andhra
Pradesh): Maday Chairperson, I
rise to support the Resolutuion and
request this august House o cons-
titute a Committee on the lines of
the Public Undertakings Comnuitlee
and so fcrth to oversee and overview
the working of the nationalised banks.

I would like to confine my points
mainly to three or four uncovered
areas. I would like to deal with the
administration, transfers, fixed de-
posits, c¢verdrafts, loans, withdrawals
and, finally, the policy of recruit-
ment and management of the banks.
In these areas it ig my considered
opinion that the bankg hawe been mal-
functioning. They have not been
functioning the way in which they
ought to function with the result that
the beneflts that accrue out of these
nationalised banks are not reaching
the people. Madam Chairperson, I
would like ‘o draw your atiention
to a simple fact—iha amoun* that has
been spent on the admlmsuatlon of
these banks since nationalisation,
There had been 3 competition between
these naticnalised banks themselves

in getting the so-called facilities for .

the various branches of these nationa-
lised banks. If one nationalised bank

asked for an interior decorator of the .

finest order to look after a new branch
or an ¢ld branch, another pationalised
bank competed with it going in for
a better decorator. I am not talking
cock and bull stories. That has hap-
pened in a period of time, with the
result that the money that ought to
have been spent for the welfare pro-
grammes, for the betterment of the
people for the development processes

£
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has been spent for luxurious, waste-

ful administrative purpnses, There-
fore, there hag 1o be a body which’
oversees, there has to he a hody

" which can report back to the people,

and that bcdy has to be a body of
Parliament.

Then T wouIdv
the overdrafis,
drawals,

like to deal wilh
loans ' and with-
Madam Chairperson, it is

only a recent memory how a parti-

cular nationalised bank was prepared
to give sixty lakhs of rupees on the
basis of a phone call which has been

subsequently denied by the persons

concerned. Sixty lakhs of rupces
were given to an individual. On the
other hand, if a poor savings bank

subscriber over-writes his name on a .

cheque for Rs. 10, he is called and
asked why it has been done. So
has to give a new signature, and so
on and so forth. For sixty lakhs of
rupees in these, nationalised banks
there had been no .ules which govern
the way in which money had to be
withdrawn, but for ten rupees this
is the rule. Similarly, if a poor man
a man who is lowly placed, wants
to have a little loan, there arc many
difficulties, about which there has
been a lot of discussion in this Ho we.

Therefore, I do not want to dwell on |

this point, There is the problem of
collateral security; there is the prub-
lem of credibility, reliability, and so

he--.

on and so forth, of the person seek- .

ing the loan. But, on the other hand,
if those who belong to the rich classes
want any amount of loan, that is
being - given without any qualms on
the part of these nationalised bLanks.

Therefore, there has to be some hody -

which oversees, there has to be some
body which over-views, there has to
be a body which has a capacity to
have a check and a counter-check on
the procedures that are being folln:--
ed by the banks. Therefore, I plead
that there is need for such a Parlia-
mentary committee.
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Thirdly, Madam, since we are deal-
ing not merely with the financial
aspects of the banking but also with
other aspects, I would like to
bring to the notice of this august
House the entire gamut of the prob-
lem of transfers, the entire problems
of trade unionism. If a particular
person is outspoken, if he points out
a mistake on the part of the bank
manager, he will be put in g very
heavy branch or he will be trans-
ferred to a place where therc are no
facilities for his children and fop his
wife. Therefore, the entire transfer
policy of various nationalised banks
has been, to say the least, very vindic-
tive. It has not been based on any
principles of justice; it has not been
based on principles of efficiency; it
has not been based on cquity. 1t has
been based on whims and fancies of
those who are at the helm of affairs.
Therefore, I pleaq with this august
House to have a body which can lock
into it, which can give confidence to
the umpteen workers at different
levels working in these banks—the
confidence that their grievances will
be met, the confidence that their de-
mands will be attended to and that
justice will be done to them. In the
present existing structures as they
are today in these nationalised banks
there is no way of correcting it. I
know umpteen number of cases
where this type of vindictive policy of
iransfers has been effected. There-
fore. Madam Chairperson, I would
on this point say that thera has to be
a Parliamentary committes. Then,
coming to the question of fixed depo-
" sits, we have 15 nationalised banks,
and these 15 nationalised banks com-
pete with one another as though they
are in the private sector. JIf we look
at the total amount which has been
accruing as a result of the fixed de-
posits, 1T may not be very mistaken
if I say, there may not be a substan-
tial rise. Each hank competes with
the othei1 as though they are rivals,
they are trying to undermine each
other, with the result, what is haf)—
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pening i3, an umpteen number of in-
centive schemes have come up in the
nationalised banks. Somebody may
be given this gift, somebody may be
given that gift, something will be
given to these people and something
else will be given to somebody else.
That is the way in which the nationa-
lised banks of the country are com-
peling with each other and trying to
loot people in the name of incentives
being given on fixed deposits. The
fixed deposit from one bank will be
taken out and deposited into another
bank to take one facility, and again
it will be taken out of that bank and
put into some other bank to draw
another facility out of it. In this
way, there has been a continuous
vicious cirele of drawing benefits, of
drawing facilities, of drawing advan-
tages. For the sake of mopping up de-
posits, every time there has been a
deposit mobilisation programme, these
banks have beep competing with each
other. Therefore, Madam Vice-Chair-
person. 1 plead that there is need for
a Parliamentary committee which
can go into such aspects.
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Finally, T would like to deal with
the problem of recruitment and
management. All these nationalised
banks have established big schools of
management, and the officers, whom-
soever they want to favour with a
three-star hotel treatment or a five-
star hotel treaiment, will be sent fo

these schools run by these vavious
nationalised banks. They are just
places of comfort. They are places

where they will chit-chat, they will
spend their time. But I am constrain-
ed to say that nothing much is learnt.
Let there be a committee which goes
into all the effiriency of all those peo-
ple who have undergone thogse various
management courses, and sece whe-
ther the efficiency of those people
has gone up, whether the efficiency
of the branches which are nnder
their control; whether the efficiency
of the activitics under their control, .

SN
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has really gone up as a result of
these training courses which have
" been given to them in these manage-
ment instjtutions attached to these
banks.  Therefore, Madam Vice-
Chairperson, I would like to plead
with this House that there should be
scrutiny, there should be examinatiun,
there should be assessment, there
should be oversecing, ihere should he
overview of the things that are hap-
pening in different aspects of these
banks which are spread all ever the
country. As a result of that, I am
pretty confident that the performance
of the banks will go up. If the per-
formance of the banks does not go
up, I will be the last person to plea
for it. 'There is bound to have an
effect of seme organisation which is
representing the highest body of this
country, overseeing it.

So, in view of the various things
which I have mentioned and  the
varieus things that have been wmen-
lioned by various Members in this
august House, I once again vicad
with those who are responsible for
it, to accept the suggestion of Shri
Kalyanasundaram and set up a com-

mittee of Parliament on the lines.
of the Public Undertakings Com-
mittee.

Thank you. ) .

SHRI R RAMAKRISHNAN: Madam
Vice-Chairman, at the outset, T must
thank my colleague, comrade Kalya-
nasundaram, for having been present
here today to move this Resoluticn.
As you know, three Private Mem-
bers’ Resolutions have been listed for
today. The first is by Shri Ram
Pujan Patel, which deals with up-
liftment of the masses subsisting
below the poverty line and where he
spending
thousands of crorey of rupees, the
Government has unfortunately failed.
Perhaps, this was a little embaras-
sing, and Shri Ram Pujan Pate} w?
not present.

The second Resolution was about
corruption in high places, which would
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have really made a very interesting
discussion, but even that gentloman
is not present,

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); By accident
or by design?

SHRI R. RAMAKRISHNAN: That,
I do not know. But at least comrade
Kalyanasundaram, whether he was
prepared for it or not, has been pre-
sent and has initiated a very impor-
tant Resolution which I fully ond
wholeheartedly support.

Madam Vice-Chairman, last year in
the United States of America the
mighty economy of the world, hun-
dreds of banks were wound up. For-
tunately in India we did not have
that position yet. Many decades ago,
the Hanuman Bank closed down, fol-
lowed by the last big bank in the
private sector, on which there was a
run and which closed down, the
Palai Central Bank. Fortunately
after that we have not had any bank-
ing failures. Added to this was the
bank nationalisation in July 1969
which hag had its both advantages and
disadvantages. I am only happy that
the Government of India has at least
been able to contain this very threat
which is there in other economies of
the world.

Only recently our erstwhile Mem-
ber of this very House Mr. Era Sezhi-
van who was the Chairman of the go-
called COPLOT that is, Committes on
the Papers Laid on the Table had sub-
mitted a report wherein he has com-
mented upon the numerous hank
frauds are taking place and the large-
scale malpractices are also taking
place in the nationalised banks. In
this report which was recently laid
on the Table of this House ecertain
important suggestions have been
made and one of the suggestions which
Era Sezhiyan Committee—COPLOT—
has made is that and T quote:
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“The Committec reiterated ils
earlier recommendation for bring-
ing the audit of the public cector

banks under the Comptroller and
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Auditor General of India and de-
manded early cleps in this regard
to ensure a “better and higloer”
standard of accounting and accoun-
tability of these institutions to Par-
liament and people.”

This is exacily what my hon. {riend.
Mr. Kalyanasundaram has initiated
today. I further guote what th> Era
Sezhiyan Committee also recomiend-
ed:— '

“The Committee also recommend-

* ‘ed that the Government set an al
- N

the carliest a thorough and dcep
examinalion of the entire working
of the public sector banks not cnly
to strengthen the system of accoun-
ting and official functioning but alsc
to study how far the objectives of
nationalisatinn had been fulfilled”,

So, these 1o important suggestions
among other rceommendations have
been made by the COPLOT which
I hope the Hon'ble Deputy Minister
for Banking in the Minisiry »f Fin-
ance who is-here will take note of
and will take necessary measures

Recently, Madam, Vice-Chairman,
we have been hearing very perturb-

-- ing reports about the performance of
< our Indian

banks particularly ip
countries like the United Kingdom.
Of late, there has been a tendency

_. to provide officers with jobs. or what-

ever may be the motive or even if the

¢. Teal motive is 1o get a fair shave of

the avehues of business which are
available in- foreign countries, there
has been quite a good expansion in_
the overseas branches of Indian banks

"~ but along with the cxpansion there

is the perturbing report of crores of
rupces being given to the industria-
lists and other so-called rich. business

(.
i
|
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tycoons which are having rather a” ,

shady past or do not have
credit-worthiness. How this has come
up. I do not know. But I do not want
to mention all these names and de-
tails of the Sethias and ather persons
interested in this and Galedharis that
“whatever it is. ‘This sort of interna-

proper

i
l
I
l
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tional banking fraud should be
thoroughly investigated and it is not
cnough if the Reserve Bank officials
wake up after six months or one year
and alsc go therc and stay for a period
of three months or four months and
submit 300 or 400 page reports. It is
only throwing a good money after
bad. What the Reserve Bank should
do is to see that thesa accounis are
properly monitored well in advance
and thcy should have some system
like alarm system whereby once you
know that the accounting is going
bad, at that time, the check should
be applied. What happens now is
that more bad mo.« v is thrown after
the good moncy which has alrcady
become bad and good money is thrown
after the bad money. So, the result
is that Rs.
Rs. 300 crores. 'Then there is hulla.
gulla in Parliament and elsewhere and
ultimately the money is lost. So, this
is only the fip of the iccberg what
is being revealed. I hope that the
Dceputy Finance Minister will see that
the Reserve Bank is directed to tone
up, particularly in the light of the
happenings in Nigeria for which the
Government of India may not be held
responsible but they take advantage
of thege frauds which are going on in
that country. I hope that the poor
depositors who are giving their hard
carned savings in India are not put
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up to any difficulty on account of
ihis.
Madam, Vice-Chairman, I would

only like {o give statistical figures
as to how much banking has improv-
ed from July 1969 when the 14 na-
tionalised banks were set up till to-
day. 1 have got ihe figures up to
September, 1983. In July, 1969 the
14 nalionalised banks had among
themselves 8,321 branches. Today we
have upto the end of September,
1983, 42,738 branches all ever India.
This is a welcome fealure. But on
this T would like tp commeni one
thing. There is unhealthy cxpansion
of these branches and many banks
are’ competing just for the sake of

200 crores lost becomes:' °
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Baing uut fo rural areas which I wel-

. come. The rural pogr must also get
+this

facility. But  there is
meaning  in two  or
‘banks competing in

no
threc . big
one small vil-

" lage wheve there is only potential for

one bink, The Reserve Bank should
scc that only certain banks which are
having a particular nexus to that
vilace are alonc given the liceace, or
or the sakoe of competition, one more
bank can be allowed. But four or five
banks going to the same rural area
where there is no scape’ for more
than one, is meaningless and il costs
a lot on overheads and establishment.
This should bec avoided.

Similarly, the deposits have grown
from atout Rs. 5.000 crores in 1943 to
about Ks.
1983. This is really a twelve-fold or
thitteen-told e¢xpansion in bank de-
posits, which is welcome and which
speaks {0 the credit of these banks.

Simllarly. the advances which were
Rs. 4,000 erores in July 1969 have gone
up to nearlv Rs. 40,000 crores and 1
hope that some of these advances will
be good advances and not the type of
advances which we are hearing about
now .

This is the progress which our banks
have made. Of course there are many
things to be said for and against natio-
nalisation. Reccenlly the Minister him-
self admitted that some of the smaller
banks in the private sector are also
doing good husinesg and they are com-
peting with the big banks. I think it
will be a good experiment if these
banks are not taken over. Once they
cross the Rs. 100 crore Rs. 200 crove
mark, it has been the policy of the
Government to take them over. 1f
there js to be a spirit of competition —
just like the case of Air-India and
Tndiap Airlines which ave getting busi-
nesz because of their monopoly--1
think you should allow this dichotomy
to continue for some more time so
+that your own banks are able to learn
some lessons. -

Now 1 wou'd like 1o comment on
-~

60,000 crores at the end of
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that giant which'is a law.unto itself,
the Statc Bank of India, Today it has
become Such a giant monolith that it
has over 6,000 branches with absylu-
tely no questions asked. 1 do not think
that even the Chairman or the Mana-
ging Director of the Siate Bank of
Indig will know what the real position
is. And many of these balance-sheets
of the banks, as you know, Madam
Vice-Chairman, hide more than what
they reveal because of the special laws
which are applicable to the banking
sector, They are allowed to have a
lot of inner reserves, In those days it
was good for the banks to have some
secret reserves. Today, on the contrary,
what is happening is that T am told
veliably that the State Bank of India
is drawing from the inner reserves and
taking it into profit in order to show
a good working. This is a gewious
situation which cap never be counten-
anced by any person who does a heal-
thy scrutiny, Therefore I would like
the hon. Minister 1o sce that the State
Bank’s growth is curtailed. Tt has now
developed certain specialities. Let it
function in those fields. But pleasc see
that the Stale Bank of India does not
cxpand its branches any more; fry o
prune or cut il down and put it on a
rational working basis. Now if ever
this committee which Comrade Kalya-
nasundaram is pleading for—and we
are supporting him~is set yp and it
takes up for study the State Bank of
India, it wil] take at least onc decade
to study the performance of the State
Bank. There is so much which will
come out. There is an old saying in
PTamil—“Kinary vetta bhootham kilam-
bivathy”. It mcans that when some-

body slaried digging a well, from that

well a lot of ghosts started coming out
so that the man thought that he would
pave rather not dug the well in the
first place. So, thiz committee, it it
ever sces the light of day, must take
up for study the Statc Bank of India
which is full of %o many ghosts and
skeletons in the cupboard that even
the Finance Minister and his deputy
will be sm’pmSed 1f Lhev are therce at .
that time. ’ _ j o

»
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I will mention a few more thinge.
Recently, I am told, the nationalised
banks are going in for fresh lines of
business, which is welcome. Today
there is @ mushroom growth of leasing
companijes. I hope the banks will go
there and cash in one the boom, But

“once you start the leasing business,

you must take care that the pecsons
who are asking you for lease finances
in machinery or assets do not leave
the banks holding asset of dubious
value after one year. With the latest
advancement in technology, particu-
larly in the field of electronics, these
banks can easily be duped and they
will be left holding a lot of machinery
and other things which they wall not
know what to do with. So a little
more care should be taken by the
banks before things of this gort are
encouraged, .

Then I come to the posting of bank
officers and clerks. A person from
Tamil Nadu, just in the name of
national integration, when he is re-
cruited in the bank as an officer or
clerk, is posted somewhere in Assam
where he does not know the langu-
age. Similarly a man from Punjab
ig posted in Tamil Nadu. That ig all
right for all-India cadrea like 1ihe
Indian Administrative Service and
the Indian Police Service. To apply
this sort of logic and to post perscns
who do not know the language or the
terrain at far away places is meaning-

" less, and thig calls for a total ~xami-

' .. among the

Pl

nation. Similarly, several reports
like the Pillai Committee report,
the Raj Committee report, have

been submitted about the working of
banks and the service conditions of
officers, These require a constant re-
view. But it took about ten years

© for the Government to accept the Pil-
- lai Committee report and implement

it. Since there are a lot of misgivings
clerks .and the officers
whom, there are stme reporis, Mr.
Poojary is against, but for good rea-
son, 1 would request the Government
to review thig constantly,
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I would like to say something about
the way the banks function. Today
if a person wants to take something,
some money, from the bank he should
try to impress upon the officer, enter-
tain him in five-star hotels, and he
can easily get a crore of rupees. But
if a genuine businessman wants to get
Rs. 2 lakhs or Rs. 3 lakhs or Rs. &
lakhg for his businesg or a small en-
trepreneur wants a little loan for his
small enterprise, or a small trader
needg help, he will not get the money.
The bank officer, the clerk and the ma-
nager will ask 101 questicng before
even they think of releasing a por-
tion of the money. But some of the
big business tycoons who keep these
bank officers in their pockets can take
& few crores of rupees and after t{hat
the bank chairman will be sitting all
the time in the house of that tycoen
to recover that moncy. This is the
way our Indian banks are function-
ing. This is g matter which has to
looked into and corrected. If the
Minister wanis details of such hig
tycoons who operate in this way, I
can give him the details if he comes
to me, because I am not interested; I
can only give him a warning signal.

Finally, before I conclude I would
like to say that the.motive of this
resolution is really laudable. In fact,
the Public Undertakings Committee
itself once pointed out to see whe-
ther they could, by a resolution of
Parliament or by talking to hoth
Houses of Parliament start examin-
ing the banks. But then, even at the
time of formation it was specifically
stated that that was not what they
were meant for. Even as it is  the
Public Undertakings Committee hag
not been able to examine in detai] the
General Insurance Companies which
are now being nationalised. And this
will jtself reveal very many interest-
ing things. So this would be absnlu-
tely essentia] and T commend Mr.
Kalvanasundaram's resolution and ask
the Government to look at it in a very
objective manner; just because an
Opposition Member hag . moved i,
Please don’t phoo-phoo it. Kindly
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think it over objectively and I am

sure you will accept it sooner

or
)atel'. ' N

SHRI SHRIDHAR WASUDEQ
DHABE (Maharashtra): The resoly-

tion which my friend, Mr. Kalyana-
sundaram, has moved has a very laud-
able objective and I support it, There
is a feeling even in the Public Under-
takings Committee—I had worked on
that Committee for some time—that
there are a large number of public
undertakings and that more than one
Public Undertakings Committee is
necessary if we really want to do
justice and examine the working of
the public undertakings. 71f the prin-
ciple applies to the Public undertak-
ings that there should be publio
scrutiny and parliamentary control, it
is more important and necessary that
there ghould be parliamentary control
over the financial institutiong also.
There is, of course one difficulty which
the Government always points out,
and that is, that banks have to do
business all over the world and that
the creditworthiness or 1he credit
policy of the banks may be affecled
if such committees are appointed and
inquiries are held. But this ig heg-
ging the question because what is
suggested is a Standing Parliameniarv
Committee so that they wilt issue
guidelineg and they wil]l have an effec-
tive conirol over any mischief or
fraud being committed by the bank.
It will certainly help in the healthy
'srowth of the bank. Ag things stand
at present, we cannot even discuss
many of the things. 1Tt ig always
said that it is a secret and that it
cannhot be divulged. It has been found
after nationalisation of thie banks that
the nationalised banks give more loans
ta private companies and many pri-
vate companies are triving only on the
assistance of the vpublic financial insti-
tutions. Many loang are given ecven
without a securily or pledging of
goods by the bank. Thev manag~ 1o
get the loans. though there is 09
guarantee of getting back the money.
Thourh they may not be credit-
worthy, leans are given to them.
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It has also been found that there vere:

many irregularities in the functioning,.

of the Punjab National Bank. Tt has
also been found during our discussion
here that even the administration of
banks is not being done as per the
rules. Many a time the Chairman are
not nominated as soon as vacancies
arise, Workers’ nominces are not
changed for years though the period:
stipulated is three years. Even after
three years trade unions are not ask-
ed to make any fresh nominations, It
is also not decided which trade unien

has to nominate the person. Workers’"

nominees

are not there in many
banks.

Officers’ nominees are also

not taken into the Board, Many
Boards are functioning without full
complement. It has also been the

demand of workers that the workers’
nominee should be elechrd. In bank-

ing industry Wwhich is an organised’

sector there is no difficulty in imple-
menting this principle.

My friend was talking about re-
cruitment. In this country the re-
cruitment agency or the Banking Ser-
vice Commission has hecome an agency-
to tax unemployed people. When the
Banking Service Commission was
constituted it was not the intention
that it would earn lot of money. If a
person has to make an application
he is charged Rs. 40/-. Those who
apply after giving this fee are not
even called for interviews. In such
cases I do not know why the monecy
collected is not made refundable. A
large amount s collected by them
from the unemployed people without”
paying any interest on this amount.
Banking Scrvice Commission is a biz
affair. It requires decentralisation
and also people should not be charfed
anything for just making an applica-
tion. Tn fact everybody should
the rizht to avply to any public see-
tor undertaking,

Yhese natfonalised banks-have be-

have-

esme another class in the banking-
system. After so many struggles some-
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‘wage agreements have beep reach-
2d in the banking seclor. But ip the
rural banks the staff are paid much
less. They are paid on par with the
State Government employces.  The
pay-scales are thus pot uniform. This
will create a large number of cate-
gories drawing different scales of
"pay. In fact therc is no justification
m giving them lesser pay. It is not an
casy thing to go and work in rurat
"areas. You know medical graduates
arc not willing to go and work in
rural areas. Here you are giving
Lthese bank employces low pay-scales.
It is very essenlial that proper pay-
.scales are given 1o these employees.
Administration of the banks in the
vroper way is very vital for the health
)f the economy and also for the growth
of the economy. From that poiat of
view, we have to consider certain
things which are taking place thesc
days. I am having in mind the loot-
ing of banks on a large scale which
is going on in the country now. Every
day we gel some news that some bank
is looted. Tt is not known whether the
banks are insured against such dacoi-
ties ang thefts and it is not known to
us. Who suffers on account of this?
I think more than a crore of rupees

must have Tbeen looted during
the last one year from the
different banks in the country. Now,

who js respansible for this? Who suf-/

fors? Whether there is any insurance
or not, we do not know. What secu-
" rity measures are taken? Secondly.
the complaint of the public is that,
today only in.our country the banks
If
you want Lo encash a cheque, it takes
at least about twentv to thirtv minu-
tes for vou to get it encashed. it
takes that much of time for an ordi-
nary customer. In any foreisn coun-
trv. our experience is that vou give
the cheque .and you get the money
Thev say that this is
much easter though the cxpenditure
on the maintenance of staff is a little
higher. Therefore there is a lot  of
2cope for improvement in the banking
svstemnn which will be necessary for

-~

-
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protecting the interestc of the custo- -
mers. For this . purpose,
it is very essential that there ig pro-
per control over the banking system
which is vital to our economy and me-
rely leaving it to the Reserve Bank
of India and the Finance Ministry is
not sufficient and, therefore, the Re-
solution which has bzen moved has a
very laudable objective and I hope the
Minister will accept it. Thank you.

SHRI KAMALENDU BHATTA-
CHARJEE (Assam): Respected 4
Chairperson, thank yoy for giving me
the chance to speak something op the
Resolution moved by the honourable
Member of the Opposition, Shri
Kalyanasundaram. Now, it appears to
me, as also it appearg to all of us, that
whay the honourable Member,  Shri
Kalyanasundaram, wants to do by
moving this Resolutiop is that 3 Par-
liamentary committee should be con-
stituted to scrutinise, to inspect, ana
to supervise the activities or, the
malpractices which he has referred to, .
which are going on in the banks. He
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feels thay something very serious is -
going on-in the bankg ag if God is”
is

not in His heaven and everylhing
wrong in the world. I would like to
convey my thanks to Mr. Hukmdeo
Narayan Yadav for very loudly—he is
not here at present—pointing out the
mismanagement in the banks. I admit -
that performance of the bank; in the

country, the nationalised bankg in
the country, is not that satisfactory
that

and their performance is not
much up to the mark, and none can
deny that. But it iy my humble sub-
mission that so far ag their perfor-
mance is concerned, the nicture of
their performance is not ss dismal or

as gloomy or as seamy ag they
have tried to depict it to be.
I would admit that there is

much scope for improvemen!, theyre is
room for improvement., But the plc-

ture is not that bag as they .have
irieq 1o depict it to be.

Now, we all know that the banks
were nationalised in 19689. Tt is @&

matter ol common knowledge {hat the
banks were first nationalised in 1969,

1
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and, at that time, Mrs. Indirg Gandhi
dig it. Of course, the Opposition'
parties, as Mr. Kalyanasundaram has
pointed out, the leftist parties Had
been pressing for the nationalisation |
of the banks ang they were pressing !
that tha bankgs should be nationalised
at the earliest opportunity and they
were nationalised and at a later stage,
some more banks were also nation-
alised. It is a matter of common
knowledge and everybody knows at.
Now, I would like to point out one
Since  their nalionalisation, !
what hag been the performance of
these nationalised banks? Now, cert-
ain figures are available. Whep banks
were nationalised, 8322 branches of
ihese banks were there, and now this-
igure has risen in the vivinily  of

Our respected Oppositioa Membgr,
Mr. Kalyanasundaram, does not ob-

He has very correctly pownted out
that what he objects to is the mal- ’
administration, the way bLanks are !

functioning, the way loans are heing
given to the people, the way the
banks are trying te mobilise resour-
ces and the money out of the hank |
given to some sections of the  rich
people. This is what he objects to. n«l
Now, I woulg like to say that in
spite of the Thindrances and cons-

traints the banks have not performed

§

badly. Rather they have performed
well. Under the IRDP scheme, which
is well known and ig included in the
20-point programme, bank employees
and bank managers have performed
well and loans have been given 10 2
large number of people. It ig also
complained that banks are probably
meant for big men only and there is a
sort of prestige attached to the hank
balance. Bank balance hag got some ]
sort of presiige attached to it. It 1s i

i

common idea that most of the rich
people are favoured by bank officers.
Now it has been pointed out and it is
2 matter of statistics that abeut 13,000 .
.croreg of rupees have been given as
loans to. small farmers, vendors and
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many others who fall i the category
of small men. But much has to be
improved on that score. It is not
necessary that we are honest buy out<
wardly also we should appear to he
honest. Now, it has beep staled here
that most of thy bank officers and
bank employees ave gishonest and -
Mr. Kalyanasundaram, if I remember
aright, said that those who are run-
ning, the banks are ‘dacoits’. T cannot
subscribe to this view. It might be
that soma of them are dacoits and
some of them might take speed
money. But there is a mushroom
growth of middlemen and hrokers
who, in the name of bank munagers
and bank employces, try to extract
some money out of the people by’
hoodwinking them by saying that the
bank manager wantg Rs. 5000 or an
employee wants Rs. 1000. Ang they
make bank managers and bank em-
ployees scapegoats. This jgs a point
whieh has got to be very clearly yn- -
derstood that there i a mushioom
growth of brokers whom Mr. Hukm-
deo Narayan Yadav has rightly called
ag ‘dadas’; they take big slices out of
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this money and they put the blame
squarely on the managers and bank
employees. Actually, in many cases

they are not to be blamed.

Now, there is the question of
transfer. 1 also subscribe to the view
that after a perioq of reasonable stay’
in certain places bank employees
ought to be transferred, because  if
they are allowed to stay at certain
places for years together they deve- '
lop a sort of vested inferest; they
form a sort of vicious circle. they
show interest in some selected persons
and they will give loans only to those
persons. Here an hon. Member of
the Opposition has poinieg out that
bank employeeg should not be irans-
ferred. But I am sorry ¥ am not in &
rosilion to subscribe to this view.

There is the question of attitude. I
do not say that ali bank managers are
dishonest and all bank employees are

s
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honest. But we should not put all of
them in the same category. There &re
some bank employees who are trade
unjonists and with whom the fever of
trade unionism rung very high. At
odd hours and at lunch, you will al-
ways find them shouting ‘Inquilab
Zindabad'. I do not object to their
demands. I do not object to  their
raising slogap ‘Inquilab  Zindabad’.
But I would like to point out to these
bank employees that they should look
after the national interest. To me,
nation is the first and then comes
‘Inquilab Zindabad’. I would be very
happy if their legitimate demands are
accepted. They should gey their due.
But there is a tendency to treat the
customer as of secondary importance
and their trade union interest as of
primary importance. I cannot support
this sort of attitude. Actually, they
should try to satisfy the customer.
Bank institutions are commercial -
stitutions. They should treat the
customer in the proper perspective
and give them due importance. I am
sorry to say thai in many cases, the
customers do not get the sort of {reat-
ment which they deserve. They are
‘¢nored in some cases. I would like
to point out that the number of staff
ig insufficient in some banks. Thig is
a great hindrance to the smooth
working >f the banks.

One very importany point of which
we shoulg fake note is about the pro-
cess of taking loans. §o far as big
bhusinessmen are concerned, they have
their managerial staff and  ~lerks.
They can send them t{o the Dbanks
once, twice or thrice. They can get all
the papers signed. They can sign all
the forms. It ig the small farmer or
small man in the villages who is
afraid of this red-tapism. These formg
are g hindrance which stands beiween
the loan and the small man. I would
request the Finance Minister to find
some ways and means to  help these
smal] persons. They are so much
afraid of these forms. They would
prefer taking loans from the village

ing & performances of
Nationalised Banl:s
Shylocks and Kabuliwalag at an  ex-
orbitant rate of interesy but  would
never go to the bank. The saying is
that when a small man wants a loan
from the bank, he would have to
change two pairs or three pairs of
shoes. What ig the reason behind it?
The main reason is that the small peo-
ple sre very much afraig of these
complicated forms. When they look
at the forms, they say ‘good bye’ to
the bankg and never come back. This
is an aspect which shouldq be looked
into. I would request the Finance
Minister to give his attentiop to this
matter. These forms and the proce-
dureg for taking loang have got to be
simplified. The simplification of the
loan-taking process will encourage
more and more persons to take loans.

Actually there is another group of
vested interests which i working as
middlemey or the brokers. As I have
already pointed out, they creata g fee-
ling among the loanees that it is the
Government money and, therefore, it
need not be returned. Once you take
the loans, the money is yours once for
all, Give me my share and give me
my dada’s share and als¢ the share of
the bank  employees. Thus, they
create a feeling among the borrowers
that bank money is not to b- re-
turned. This i a very very bad
tendency. We must take a very se-
rious note of these people (Time
bell rings). After all, the bank money
is the national money. If bank money
is not returned in time, our national
interest will be jeopardised seriously.
We must take proper note ¢f it. This
mushroom growth of brokers hag got
to be checked. I would request the
hon. Finance Minister to take some
positive steps to stop the activities of
such persong who want to create a
wrong impression in the minds of the
ignorant villagers thatg once you take
money from the banks, it is yours for
good. Last of 3l], before I conclude, T

5.00 p.m. would like to say that the
number of bank branches
in my State, that is in:

- Assam, is not that gatis-
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factory. I would request the hon.
Finance Minister, as I requested him
on an earlier occaslon, that the num-
ber of bank branches ih my State of
Assam should be increased. 1 know
that licences have been issued for
opcning up of nine new branches in
Assam and it has been cleared at the
Reserve Bank level. So, I would re-
quest the hon. Finance Minister,
through you, Madam, that this should
be immediately taken up because my
State is predominantly a backward
State. It is cconomically backward.
And the people there are agitating.
The reasons are more of an economic
nature than political. And if this
problem is resolved at the economic
level, political discontent will dis-
appear in no time.

Before 1 conclude, I would say that
there is a scheme in the banks for
giving scholarships to meritcrious
students. And this scheme is not
that well implemented in my State.
There are many  meritorious stu-
dents in my State. They are poor.
They have got high hopes. But
itheir hopes are nipped in the bud.
They do not get any chance of im-
proving their career. So, proper
steps must be taken so that the poor
students also get these loans.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
The time is over. We have to take
up the Calling Attention.

SHRI KAMALENDU BHATTA-
CHARJEE: I will take just one mi-
nute. When Mr. Kalyanasundaram
was placing his Resolution before
the House—it ig my assumption and
I stand to be corrected—he was only
half-hearted about it because he has
expressed his utter disillusionment
about the setting up of Parliament-
ary Committees. But his wishes be-
hind placing this Resolution are very
pious. Hence, I support it.

THE  VICE-CHAIRMAN DR.
(SHRIMATI) NAJMA HEPTULLA]:
The Resolution is over because the
iime is not enough.
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SHRI M. KALYANASUNDARAM:
So many speakers are yet to speak.
If the Government accepts the Rc-
solution, we can decide it here and
now. If they do not accept, then let
it be taken to the next session.

SHRI R. RAMAKRISHNAN: It

ing & performances of -

will lapse. s

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]J:
According to the rules, we cannot
continue it for the next session. So,
Your Resolution will lapse. Now I =
have an Announcement to make.

ANNOUNCEMENT REGARDING
ARREST OF DR. MAHABIR
PRASAD

THE  VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
I have to inform the hon. Members
that a Wireless Message has been re-
ceived from the Deputy  Commis-
sioner of Police, New Delhj District,
New Delhi, regarding the arrest of
Dr. Mahabir Prasad, Member, Rajya
Sabha, at 13.00 hours today at the
Boat Club.

Now, we will take up the Calling
Attention.

AN HON. MEMBER: Has he been
released?

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]J:
I have not got the message of re~
lease. When I get the message of re-
lease, 1 will read it out.

it qma wfes (IO w_w) ¢
agragr, g Favgy svar =gy fw
frg foafer ¥ gaar fewm fem
T % | IW o§aT F gad daEd
frme & @ & & o fod &
g =rfg a1 f5 feg fao fiwc
fear g ? = .

IraArms (2o (sirwdr  wrr
gagee] ¢ g faw ogad Al 3o
Now, Mr. please.

~

Biswa Goswami,
(Interruptions)
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